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The learned counsel for the applicant is present, %
and concedes that there is mistake in the descrioticrn
of 0.,P. No. 3 in the title of the application.

He says that the proper party is the Divisional
Railway Manager of the Northern Rallway and not

North.Eastern Railway. He may apply for an amendmento
rectifying this mistake within 3 days and put up for: f
orders on 24-4-1989. %L/ :
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] . Hon' Mr. D.K. Agrawal, J.M.

30/10/89 shri Arjun-Bhargava counsel ffor the respondents
is present. A request has been received on behg

| of Mr. R.B. Srivastava counsel for the applican
: for adjournment. Adjourn tlils case to 10-1-90.
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CENTRAL ADMINISTRATIVE TRIBUNAL, LUCKNOW BENCH

LUCKNOW

0.4. No. 56/89

K.&. Gaur Applicant
versus

Union of Indig & others ‘ Respondents,

Hon.Mr, Justice U.C. Srivahtava; V.C, -
Hon. Mr, K.Obayya, Adm. Member, .

(Hon. Mr, Justice U.C. Srivaétava, V.C,)

The gpplicant was a Substitute Cleaner and his -
services were.put to an end to vide order dated 12.3.76
and vide order dated 28.4.76 he was reinstaﬁed in
service withvthe benefit of past séﬁvice.Subsequently,
the order of reinstat ment was substituted by the orgder
of re-engagement,which has beén challenged in this

application,
2. The applicant'Was appointed as Substitute cleaner
on 3.12,73 but according tothe spplicant he was

appointed on 1,1,71 and the servic@s of the applicant

were terminated under Rule 149 of R.I.He was re-engaged

&S a substitute Cleaner on 28.4.76 and on 19/21.10.1976
it is said that because of his absence it was treated

as a deemed resignation.The applicant protested égainst

- the same and filed representation on 20,11.1976.He

was reappointed as Substitute Cleaner andthercafter
with the stipulation that his past services will not

be counted for any purposes. On 22,9.90 the applicant

was ordered to be re-engaged as Substitue Cleaner. The
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applicant submitted a Iepresentation @m regarding the

benefit of past service and vide order dated 16.7.85

he was relnStated aﬁd‘the order of reinstatement reads
as followss

who was re-engaged as Subecleaner vide this

bffice letter No. 220E/1-5/Cleaner at. 22.9.80

addressed tot he then DME/DSL MGS is reinstated
instead of re-engaged allowhng the benefit of his

paskservices. This has the approval of D.R.M."

bubsequentl] sore two months thereafter on 30.7.85

on Lhe application of the apbllcant Loco éoreman
lnformed him that he is reinstated as Cleaner instead
6f Ie-engaged and he was was reinstated and refixation
Of pay map be issued and he may be considered for
promotion. Subsequently vide impugned order dated

9.10.85 orders of the reinstatementof the applicant

were cancelled and the applicant was trgated as

Ie-engaged w.e.f. from 29,2.80 and this also hag
got approval ofthe D.R.M...

3. On behalf of the applicant it was mntended that

the applicant was reinstated in service , the orders
could not have been changed thereafter, as the applicant
Was reinstated@ in services and the benefits of past
services were ¢given to him, and the_benéfit cannot be

taken gway without opportunity of hearing.
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4, The respondents contended that it was an

administrative error and he can only be re-engaged

andnot reinstated and it has been also stated that
subsequently the applicant vide order dated 19.11,89
has besn temporarily promoted as Second Foreman

and hig services have als® been regularised. Now,
the question which remains for consideration .

is that whether it is reappointment or re-engagement.

A substitute Cleaner cannot be reinstated and he

can be regularised.In this case it appears that these
words'were used by mistake. The opportunity should
have bben.given..His reaengagementrwill daté back

when he was reinstated with the result the applicant
will be entitled to all the benefits tgking it as
if he wgs re-engaged s;nce then and because of this

continuous service if the gpplicant is entitled to

back
promotion that too to be given but without any/wages .

A decision in this behalf be taken within 3 months

of the receipt of this order. Applicationis disposed

-?th the above directionswith no order as to costs.

Lucknows Dated? 22.5.92.
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\%' In t}‘e Central Ac}n'fni strat'? ve Tribunal, Allshabad,
LuCknow Bencl‘ Lucknow,
***** ' f
/ (Ap plrccation under gection 19 of’ the Ac’mvnintratﬂ ve
~ Tribunals Act, 1986),
\ T t16 0f #he cage c
‘ Kamal Swaroop Gaur . oo Applicant,
Versus
.5 "~ Union of India and others ,, ’ Resgpondents
———— {
[
- _ I_N_‘ D_E_X B -
Slaho. Deseription of documents - Page no.
: "1, Application
2¢ An,1- Copy of order dated 12,3,1976,
—_— / 3. 2 "  representation dated 7.4,7€,
AR \‘bﬁ, , 4
! v N 5. 4 " order dated 19/21 10, 76
S }?ﬁ;j\ 6. 5 " representation datec'i 30,11, 76
Vd - N
\ Wg\fb\fb\ 7 6. " order dated 5 1.1977.
4 T\ A 4 i
- V} 8. 7 " representation dated €.5,77,
Nt k})\x}\g 9 8 "  ‘resignation dated 1.€.77,
) & g 0. 9 " order dated: . :
\5‘“ 1. 10 o 'I'gepresentation dated £
12. 11 : !i fn
13, 12 " e
14, 13 " "
16, 14 " "
16, 15 " order dateq w.9 1980.
17, 16 " representation dt, 6.10.1981.
oY) ) A~ U 53 F
8, 17 " ~ appeal dated 29,7.1082,
19, 18 n representation ‘dt, 30,11.84,
q‘h:ﬁ . .,..;_,_',‘&}hw‘ 20. 19 " ".’ 2. 3. 1985. -
Q@C M/ﬁf;f’v"
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: Page he.
21, 20 Cony of représentation
. dated 14,5,1985,
22, 21 Copy of order dated 16.7.85
!F '
: 23, 22 " application dated
|j ’ . . . 30.7. 1985.
!
4 24, 23 " order dated 9,10.85,
| 25, Vakalatnama ‘
!
|
!
i |
. signature of the applicant
|
|j s office
" “ Date of filing:
Resigtration Mo,
i .
o~
S N <
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' In the Central mninistrative Tribunal, Allahabad,
Lucknow Bench, ILu ﬂknowr.
Ak ok sk
Kamal Swaroop Gaur T ee Apnlicant,
‘ 1, Union of India, through the
hv)

Chairman, Railway Board, Rail

2. Northern Railway, through the General
V/wManager, Baroda House, Kasturba Gandhi
Marg, New Delhi,

1vay Manager,
v : Rallway, Hazratganj,

; Luc?rnow. e
. w(gm : .
! .ﬁm(/\‘—d@& .o : Respondents, -

; 7@ Y DETAILS OF APPLICATION
1. Particulars of appliecant: |
i) Name of the applicant: Kamal Swaroop Gour,
i$) Name of father: gx Late sri Bhim Shankar Gaur,

111) Age of the applicant: About 39 years.

o) 1 %«C{Q\W‘j/cé iv) Designation and particulars of

office in yhich employed:

Employed as Cleaner

 Teno, 1‘1'4.6, Loco Running sghed, ,
Nor thern Railvay, Alambagh, Lucknoy.

Mantralaya, New Delhi, BES
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-t . .vy) 0ffice address: C/o ToCo Toreman,
Northern R'ailway, | .

Alambagh, Lucknow,

vi) Address for gervice Kamal Swaroop Caur,
of notice:
104, Pan yali Geli,

'C‘hovd{, Lucknow,

2, partioulars of respondents :
1) Union of India, through the Chairman,

——

Railway Board, Rail Mantralaya, T
" New Delhi,

~ 11) Northern Railway, through the General
Manager, Baroda House, Kagturha Gandhi

o o Matg, k& New Delhi,

: “‘w

1i1) Divisional Mamx Railway Manager,
office of the Divisional Manager,

Northern Railvay, Hazratganj, Lucknow,

i
~ A
[2ac

~ 3. Particulars of the order against
| yhich application ie made;

@ - 1) Order no, 293 E/1-5/Cleaner/HQ-Annexure 1,
1) mate: 9th October, 1985

W iii) Pasged by: Senior Divigional Personnel
OV\Y; -\(:’EZVO/( ijubi ( c‘) O0fficer, Lucknow, with approval

of DM.E.(Iucknow),

8v) subject in brief: Cancellation of order
oif re-instatement gdated

16,7.1985,
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7,1 4, ur;ﬁg‘? ction of the. Tr;bung

@\ 3.

The applicant declares that the subject matter

of the order against which #xe he wants redressal
is within the jurisdietion of the Tribunal,

Limitations

S ——taren o

The applﬁ cant further declares that the

apulieation is within the limi 'tation provi aed

in Sectlon 21 of the Adninigtrative Tribunals

Act, 1985 , on the grounds;

- ———

a) Because, writ petition no. 188 of 1986 wag

b)

filed in the Hén'ble Figh Court, Lucknow
Beneh on 15,1,1986 against the order dsted

. 9.,10,1985, vhen his. representation againgt

the said order mo wd on 25, 16,1985, wasg still
binding,

Because, the writ petition no, 188 of 1986

has been withdrawn on 4,1,1989 to #te be fileq

)

before Central Adninistrative Tribunsl in
view of change in law and the jurisd etion

‘having come to Central Administrative Trihunal

after deletion of section 2(b) and change in
section 28 of the Administrative Tribunals
Act, 1985, '

H
i
\
v

Because, the order passed on 4,1,1983 being
Dignigsed as withdrawn, another application
for withdrawal of writ petition hag to be
filed on 2.2.1988, which became infmctﬁous. _
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~at ‘ ~ d) Becauge, the petitioner is moving separate
| applica'tiovn‘ under section 21(3) for condoning
‘delay, as the applicant had filed a writ
petition in the Hon'ble Figh Court and could

not have come to the Tribunsl before
vithdrawving that,

Y 6. Facts of the cage:
\.g _ : )

The facts of the case are given below;

a) That the applicant wa.s appointed as a
LT substitute Cleaner on ..'.~.1971

) . - b) That vide order dated 12,3, 1976 which
| was rece‘ivec" by the applicant on 21,3, 19’76 the
services of the appli eant were termimatad in exereige
| of the nowérs under Rule 149 of the Indian Railyay
. ‘:? | Establtshment Code, Volume I. The true copy of the

aforesaid order dated 12 3 1976 is being filed as

Amnexure no, 1.

¢) That the appliecant made a representation
against the aforesaid illegal termination of his
services. The true copy of t‘r«e representation made

(. by the appli ant dated 7.4, 1976 is being filed as
NV J-UBUITS  ppne are no, 2.

d) 'L'nat ﬁxereafter, the applicant wag
re-eneat'ed as a substitute Cleaner at Varanagi vide

order dated 28.4.19'76, a true copy of which is being
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@) That'the ‘applicant's services at Varanasw
were terminated again vide order dated 19/21.10.1976
alleged xx on the basis of his deemed resignation
in terms of note below Rule 782 of the Indizn
Railvay Egtablishment Codd, A TRUE GOPY OF THE
aforesaid order dated 19/21,10,1976 1s haing

filed as Annewmre no, 4,

) That the app_lieant _gzbmitted a

representation dated 30,11,187€ againgt his

L et

deanea regignation and he waé thereafter re-engaged
vide order dated 5.1,1977. 'I'he true copy of the
aforegal 4 representation da*'ed 30.1 19'?6 and the

order of re-engagement dated 5,1,1977 are being

filed as Amnéxures no, 5 and 6 respectively,

g2) That vide afores id re-cngagement order

conhined in annexure no. €, the applicant vas

required to join‘at Faizabad shed and it was
stipulated therein that his past services were
not be counted for any purpose, He was in compliance

of the order pxxg posted at @-izabad; shed,

h) That the applicant was not allowed
to jbiﬁ hig duties atl Faiza}uad in terms of the
aforesaid order dated 5;1.1977 and had to make
a representaﬁiOQ to the genior Divisional
Mechanical Engineer (sr.D.M.E.), Northern Railway,
Hazratganj, Iucknow drawing hig attention that
despite orders, he was not allowed to join his

duties at Falzahad, .
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6.
i)y That éhe applicant was again agked to go

to ®izabad after the sr, DM.B, m2de an endorsement
on the order requiring the Toco Forénan, Faigzshad

to allow the applicant to join his ditieg,

J) That on 605.1977, the applicant mage

a representation to Divisional Railway Manéger,
Northern Railway, Lucknow (opposite party no. 3)

from Faizabad indicating how he was meeted out

e

vith grave injustice in the matter of his termination
and prayed for benefit of his past servicesg hy
re-instatement and also claimed senicrity. A copy
of the said representation is beine filed hereyl th

ag Anneyure

k) That on 1,€,1977, vhen he had gone to

meet the Senior Divigional Mechaniesl Engineer,
‘Lucknow on being called to meet him, he got a
typed letter signed from the applicant under threat
of detention in MISA diring Bmergency period, which
turned out fo be resignation letterp which he A
accepted,on that very day, he made a representation
to D.R.M., Lucknow ( opposite party no, 3), a copy
of which is being filed as Annejure no,_ ;9 disclosing
how he was forcibly made to write the alleged
resignation letter and sumitted that he had not
given any resignation with free-will, which will

not he givgén effect to and the anplicant be permi%ted
to continue in Railway gervs ce,
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1) That the abovesaid two sxl representations

Annewmires no, 5 and 6 remained undigposed of and

the appl" can*’ was informed that his reslgnat'ion

dated 1€, 19’7'7 had been accepted by the Divisional

° Railvay Manager, Lucknow with Immediate effect,

' | The copy?of that order is b_eing filed herewi t

]

s Amexure no, 9,

m) That the applicant thereafter made

© geveral representations to Railvay authoritiss
for hig re-instatment and benefit of his past
" ~ services, but copies of all the representations
are not available with him as the same were given
s  to Late §ri Lalloo §ingh, Adeocate, who met hig
sudden unnatural death and he could not get them
from his office, However, copies of some of the

t represéntations are available with the petitioner,

vhich are being ﬁled herewi th as Amemreg no, IQ
o o 14, o |

n) That the anp]ican‘l' was re-engsged as

suhstv tute cleaner under order of Divigional

Railvay Manager, Lucknow and was posted at

Moghalsara'? shed V‘Fde COpy of the order Adsteqd
mmw;{m(\/ﬁjq%S 22,9, 1980, which is being gméxed hereyi th ag
~ Amnexure no, 18,

o) That the appllcant thereafter auhmitted
u a representation dated 6,10, 1981 copy of whﬁch
is being fixmidxaxx filed as Annexure no 6,
requesting for the henefit of hisg past services

and seniority,
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- preferred
p) That the applicant yreprred/an appeal

on 29,7.1082 to Divisional Railway Manager (opposite
party no.‘ 3) requesting for re‘fin'statement and benefit
of past services, a true copy of which isg being

filed herewith as Annewire no, 17. $& Similar
representations were also made on 30.11,1984,

2, 3,1985, 14,5, 1985 grue copies of which are

‘being filed as Amhewires no, 18 to 20, respectively,

q) That ultimately, the applicant was
re-instated and his prayer for giving him the
benefit of e past services was allowed vide

order dated 16,7,1085, copy of which is being

filed herewith as Annexure no, 21.

r) That the appli cani; mxde moved an
application on 30,7,1985 requesting for fiiment
on the post of Toreman grade-B as all other
colleagues of the applicant ware wor!cing on that
post and that his pay be fixed in that grade. A
true copy of application dated 30.7.1985 is being

amexed herewith as Amexure ne, 22, hy Loco
Foreman for igsue of necessary charge memo for

revised pay and plzce for promotien.

's) That the order of re-inskatement dated
16 7.1985 was to the utter surprise of the applicant
cancelled without giving him an Opportunity of
being heard in utter vielstion of prineiples of
natural justice vide orde;* déted 9.16.19-8.5, a copy

of which is being annexed herewith as Annexure no, 23,
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t) That against the said order of cancellation
't‘hev applicant made a repregentation dsted 25,10,1985
herewith as

a true copy of which is being amexed

Annexure no, 24.

7. Reliefa gousht s

In view of the facts mentioned in para 6 ahove,

the applicant prays for following reliefss

a) That the order of cancellation of
"re-ingtatement orderﬁwi_t;h benefit of

past services dated 9.10.'1985, contained
in amnexure no, 22 be set aside, as
illegal and passed in utter violation
of principles of natural justice,

b) That the order of re-instatement with

| bgnefit of past services, ‘passed oh

16.’7.1985 vide Amexure no._2j_ be

restored giving the petitioner benefits

serifces a&ﬂxf&x&ﬁmwﬁxﬂr

“in seniority, promotion and fixation

of his past

of pay,
¢) That any other relief which the Tribunal
P congiders just and proper in the circumsta-
L] -
nceg of the eage he given to the apnliiecant,
d) That suitable cost be awarded to the

appliecant,
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The .appli can® being in employment of the

opposi fe parties, no interim relief ig prayed for,

| The applic;ant deqlare‘s that he hag avziled
U 3} - of all the remedies available to him under the
| 'relevant service rules, copies of representétioxxs
‘and appl‘f cations hag heen filed as anneyures and

- outcome mentioned in the facts of the cage.

‘10, Matter not gendvnr' E th anxo ther courf';o

‘\/ H"- » The applicant further declares that the
| matter regarding which the application has been
“made is not pending \,ﬁ # any court of law or any
The wit petitlon f:v.led onh 15.1.1986 with the
|  Hon'ble High Court, Luclznoygenc}'l, Lucknow as
wri% Petition no. 188 of 1086 has since been
. ﬁfhd:'a.wn after deletion of section 2(1) and

‘change of gection 28 of the Adninistrative Tribunals

Act, 1985,

| N . Application is being filed through counsel.
7 el Rﬂﬂfc’ml%

, Particulars of Banl' Dra £t

Name of the hank on which drawm

2, Demand Draft No.s /3/[ ‘/83Q75/93
Aalaot ’%7 v (947

[ -
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T 13._ Y e c.' rass _
1. True copy of order dated 12,3,197€, o
2, n w repregentation dated 7.4.197€,
a, nn of order dated 28,4.1976,
4, n n order dated 19/21,10,1976,
5. " " representation dated 30,11,76,
2;' nn order dated 5,1,1977,
< | 7. " n repregentation dated 6,5.1977,
8. n n regignation letter dated 1.é51977.
9. # " order dated |
0., " " repfeseﬁtation.
N ' 11, noon "
12, moon "
13, moon o
Y/ | | b, wow
| | 15, " " order dated 22.%.1980,
'1é. noon representation dated €.10,1981,
7. " appeal dated 290,7.1982,
Sy | 18, " N representation dated 30,11,1984,
Y | 9, n oW n Cw 2.3.10885.
| 20, o " " 14,5,1985,
21, " # order dated 16.7.1985, -
22, m o application dated 30.7.1985.
23, " % order dated 9.10,1985,
o N Vori fieation
N3 UFA <,

I, Kamal Swaroop Gaur, aged about 39 years,
son of Late Bhim shankar Gaur, zex working as |
Cleaner no, 1146, in the office of Loco Foreman,

Northern Railway, Alsmbagh, TLucknow, residing
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at 104, Pan Wali Gall, Chowl, Lucknow, do hereby
verify that the contents of paras ___

are true to my personal knowledge and paras _

are believed by me to he true on the basis of

Date:

legal advice and that T have not suppessed

any material fact,
, e
' ' - AKX
, Places 4|(- 2,-/69{

gienature of the applicant,

- Oceguda,
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- The Divisional Railway Manager,
Northern Railway,
»  Lucknow,

Thros= Proper Channel.

Subjecti= Representation for conversion of re-appointment into
re-ins tetement under 17 RI on humanitarian grounds,

Respected Sir,
With extreme regards and humble submission, I beg to bring
the following facts for your kind notice and sympathetic consider=

ation from your benevolent hands’,

That I am working as Sub-clearner, T,No,1146 in this Loco

Shed, Lucknow. My previous dated of appointment was 1=1-71, I

rendered loval and faithful services for 12 years in the the Rly

department, which had been spoilt by the Rly administratioﬁ without

any reason and I was terminated from service under 149 RI dated

13-6-76, % _
Grounds of appeal,
1, That the punishment of my termination from service is

incorrect as Rule No.149 I is zpplicable onlyv to those whose
services are of 5'yéarsbor less, DPut I served for 6 vears, So

the above Rules are not applicable to me,

3

2 That I was x&&ng&ih&m reanpointed on 3=5-76 instead of
reinstated, ‘

3, . That during the period of my absence, i.6. W.e,f.25,6,76

to 27.6.76, I was granted C/L and from 28-6-76 to 27-9=76, I was

sick and submitted M.C. from a private doctor, Mv absence (P,}.C,)
for 3 months which is quite insignificant, I was treated as
resigned . .
TEXITRIXIBR from service, through there was no resignation from

my side., The 4.}.E, (0) has passed such orders against me, vide

punishment Notice No.170 E/1-3 dated 19-10-76,

4 That I submitted an appeal against such orders. The

' ) . :
appelate authority decided the case in my favour. and issued orders

to take my back on duty, PBut it was not clear that I was

re-appointed or reinstated,” I wes posted at Faizabad,

P.ooz/-
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~ ./ B, That while I was working at Faizabad, I was called back

by the Loco Foreman, Faizabad'to come to Lucknoﬁ for his some work

amanW1th him, Here at Lucknow he got some blank papers to be

signed by me) by force, I signed the paper on good faith, but it

was treated by the Foreman Faizabad as resignation from service’

6. That the Loco Foreman, Faizabad WeESStSAXmyXrestswutisn,
andxixsupd forwarded that paper to the D.M,E. Lucknow as my

regignation, which was fabricated and quite false,

7. That the D,M,E, LucVnom accepted my resignation vide his

letter Wo,170E/1-5 dated 5-7-77,

8, I again submitted my appeal against this order, It was
by the D,R.M,

v+ decided in my favour/and I waS re-engaged as a Cleaner, vide his

letter No, 220E/1-5 dated 22-9-81 and posted me at Moghalsarai,

Under the circumstances stated above, as I rendered 12 years
service in the department, I should not be reappointed but be
re~instated on service; Sir, I was not at fault, I was simply
s harassed mentally and has been put t6 finan¢ial loss, Now I

request your honour that you very kindly consider my case sympathe=

‘\+.,L~ ticaliy on humanitarian grounds under Rulé No.22 DAR, and I should
7 be given benefit of my services from the retrospective effect,
~J Thanking you,
Yours faithfully,
bated: M—- p """-"7’.’&”}?\’6{7\""{;‘\”%
2 (/’1{ = : (KAMAL SWAROOP GAUR) -
’ Cleaner,

T.No, 1146,
Loco Shed, Lucknow,
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Y - The D1V1 Perscr 32l (‘uf*?ce - .’-, = S
) ' Yerthern "{allwaJ s ; ' e
- Lucknﬁw - ' 'u - - C TR

Applicatﬂ»h uf shrl X 8 Gaur, Cleaner,
. T.Nn 1146 Running s‘aed Lucknew
B Ref# DP(‘/U'O'S 1e’u{ er Yo 22 m/l-s/clesner 3
dated 16—'7-85

b h . 'The applwatl“‘l af. uhe sbmve named- is £ arward 66
' . heretith With the rémerks thab he has been re-ingtated

as Cleaner instead ®f re-ingaced  Since-he has beenm
,bre-lns*ated as Cleaner the neces«arw Chanre mems for.

re~-fixation of his’ pay ray be 1issueo. and ‘he may. be

_c'sn,sic_éred far. pr D“"Cul'n as duc pleese R

m (vw O‘..A.-

.‘D[;/O‘he-.,"{ ' A¥oco Fsveman, T T
S T @“t‘aern 1Qa.Llway, o

Y S
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7 HORTHERN RAILWA
', - | o .  Divisional Ofﬁ ce
S | - o Lucknoy
L (9 'Ivb, 293Eym5/01egner/HQ | . 09 October, 11985
‘The Loco Foreman, . S o

" Northern Reilweay,
31 ambngh, Lu cknow

V/ o b Reinstatanent/re-en agement of -
A ' ~ Shrl Komal Swarot)p ry Cleaner

(T Bb. 1146),
ake

The orders of reinststement of Shri Kamal
Swerup Gaur (T, Fo,1146), Subs. Clerner, issued under
" this office letter of even no. deted 16.7.85 sre
- tregted as cancelled, Shri Kemal 8warup Gaur shgll
be trested as re-engaged Subs, Cleaner as slready

i e

|~ sivised through this office letter lo,290-§/ 1.5/ Clerner
N - dated 22,9,80 sddressed to DIE/ Ds L, /HGS, -
roo L & f
- ' ‘ ,Thisrh::‘s,th-e gpprovel of Dﬁi’i/LKO. .
. S 8r, Divl, Personnel Ofﬁcer,
? : ' : . Lucknt)w.
Y . Copy for_infomation to 1~
5 . : le Shri Kemel Swerup Grar Sub. ule»ner ;(/*
\‘J, J - : (T, 1»0.1146). | ! /L[L‘”
) _ : ' i o | - / v {
| i . ' - L T%/éw/ij"gj’; Wl J77 /

[ T .
. @L .
O
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2hgyﬁnmﬁbiﬁy?tghx&ﬂxxﬁxmﬁyi
In ?ha Fon'ble Gentral Adminwstratwve Trwhunal at

Allshabad, Tneknow Bench, Tuclnowe
2 e M s ao(y
Misc.Application no. of 1990
| _In re:

0.A.No. 56 of 19892

Kamal SwarOOp Gaur oo - Applicant
Versus |

Union of Indie and others .. Respondents.

gggiicatiggufor filing annexure 9, inédvertahtlz

“left out from being snnexed with the O,Application.

The petitioner begs to submit as under; =~
[ ’ » PN

1. ,; That in the Index of main application

filed, there is mention of Annexure-9-at serial no,10.

2. That in para 6 of the ﬁzgi Original
Application (0,4,) in sub-parg“(l) at page 7,4tbere
is mention of copy of ofder_Annexure no., 9, whereby
he was inforhed that his”resignatipn datéd 1.5.77

has been accepted by D.R.M,Tucknow with immediate'

effect.

3. ‘That in the 0.A. in place of Annexure 9,
photocopy of an envelope addressed to Sri Yogendra
Behari Lal Mathur, D.S.0ffice, Hagzratganj, Lucknow

has been wrongly‘filed.



£

S | | PRAYER

Under the_circumstanées, it is prayed
that the mewer same may kindly be suhstituted by

tx the correct annexure 9 bheing filed herewith, -

| * _ —
@/@g\l/\{?wv_ \/f]/\ .

Aug. L] 19900 -
: - Counsel for the applicant

—~z4q:275f27017?bﬁin g




¥
In the Eon'ble Central Administrative Tribunal at

Allahabad, Tucknow Bench, Iucknow,

Mise,Application no, of 1990
In re:

Ok . Mo, 56 of 1989

Kamal Swaroop Gaur e “Applicant

Versus

Union of India and another .. Resnondents

AFF IDAV_IM

I, Kamal Swaroop Gaur, aged about 40 years,
son of Late Sri Bhim Shankar Geur, residett of
Pan Wali Gsl4, Chowk, Tucknow, do hereby solemnly U

affirm and state on.oath as under;

1. That the deponent is the applicant
himgelf in the annexed application snd is fully

cohversant with the facts mentioned therein,

-

2, That the contents of the annexed
anplication are true to my personal knowledge and

the error was caused by . inadvertance,

*7WﬂwﬂWIXTE;§R7%%K§
Toucknow: Dated;

Aug, y 1990, ‘Deponent.

Verification

"I, the depnonent nasmed above,'do hereby

~

Y



verify that the cqntents’of paras 1 and o of this

affidavit are true to my xnowledze., No part of it

" 4s Talse and nothing material has been concealed,
so help me God, |
giened and verified this the ___ day of

August, 1990, at Iucknow.

— 77 MRNQ’QM*QB

Lucknow: Dated; |
Aug, y 1990, : ) Deponent,

T 4dentify the denonent who has sisned

P —
L ﬁ%m \mﬂ/%wm |

- Advocate.

4

before me,




Divi, Supdt's 01 ce
Lugkhav, it Rt

o S gademticn. - o L
SR Your restgnation dated 1.6.97 hay been accepted by the pivy.
- %pdt., Lucknow with yme diate eftect, > s P1v

S You are to hand.gver a11 PTallvay property in yeur pﬁmssig;
S ~ %o Lot Foreman Palzabad.gnd §) g9 mmaaﬁ Quarter,qf °
- oy, ocoupied &y you, PO Quarter,

i - to ecetve the '

b s+ i

e

- Lovy for 1nro
S Re . The Seuvi.s

AN
,._...,/,:,;"'Y\ m ;\:..C‘:l\"jg(/[?) —Q

i
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~el Tn the Central Admindistrative Tribunal, A11ahebed,

Kamal Swaroon Gaur .o

Union of India and others ..

e

j—d
[

o

4,

Circuit Bench, Tucknow,

0.4, 56 of 1982

Applicant
Versus

Respondents.,

Rejoinder ko respondents' reply.

Paras 1 to 4 need no reply, excent that

applicant is 43 years old, date of hirth

e

be,,l.ﬁ 1 F‘o 8047 .

Para 5 of the reply is not admitted and

~ the averments of pars 5 of the Original

Application sre re-iterated.
Para 6(a) of the reply is not admitted =m
ag alleged, It may be that the applicant was

anppointed as Cleaner on 3,12,73, if

substantiated by records, but the applicant
was working as alleged from 1,1,71 and his

1

name appeared in nansl of 1972 of Substitute

Cleaners vide endorsement in Annexure 15

and Annexure 21, .

Para €(B) of the reply is not admitted as .

=2

alleged, Terminstion even due to long

unauthorised absence, without notice to

show cause is illeral and invaliA,

————



O

>
L ]

9,

Pars 6(c¢) is not. denied.

Para €(d) is also not disputed.

Para 6(e) is not disputed, hut said deemed

regig 1afwon under Rule 732 (i) except. IT

note 2, ’9 subject to exhauqtinﬂ all 1eave
leegally due and also subject to the provigions

of section 25-F of the Industrial Disputes Act

1947, Moreover, on account of applicant's own

illness, he was entitled to extraordinary leave,

Further, A ME . (Tucknow) endorged Paés for

R bhack journe} from Lucknow fo‘Varanasw on
1,10.76 for 12,10, 76 The same nagg was again

validated on 5.1.77 Por 6.1.77. Its photostat

copy is being filed as Anpexure R-1l.

Pars 6(f) is aGm1¥ted, suhjecf to this

\notifiCation thet he was appointed on minimum

of the scale at Bs. 196-288%ueseqd s196-252-
Para 6(g) is not admitted as alleged. It is
s matter to be considered whether he was taken

back on duty or re-appointed vide Annexure-6€.,

Para €(1) of the 0.4, is reiterateﬂ.'The

representation thet he was not allowed to

join duty at Faizabad was oral, on which

—

Senior D.M.E. endorsed on Annexure € dated

5.1.77 as follows: "He be posted at Faizabad

as ordered a)ove.‘ sd/- Dated 15,1 1.77. Tt is

sig ned by Senﬁor D.M.E, Srv G.K. Malho himself,




s \%\Q(U\ ' 3.

11, Averments of para 6(i) are re-iterated. The

-~

o

allesed endorsemen® is quoted above in praratf

and is to he found in Amnexure-€. \

D,
i

12, .Averments of nara G(j) of the 0.,A, are to he
foﬁnd in Annexufe-7, The difficulty arose on
account of typing mistake of annexure 7 as 6
in the g& said para.

' 13, In reply to para 6(k), the averments of 0.A,

para €(k) are reikmate reiterated and the

~

A | » representation to D,R.M. vide Annexure 8 and
the postal receipt annexed with it has been
filed, It would be wrong to say that there is

no representation,

orom

14, In reply to para 6(1) of the rejoindervt the
annexures 5 and € were wrongly typed for no.
7 and 8, which still remaing’undisposed of.
- The annexure 9 mentioned in the said para was
inadﬁertently lef% out from bheing filed and
. . has been filed and copy givén on the date;i

reply of the opposite parties was filed,

<

15, In reply to pnara €(m), the applicant re-iterates

that hé did s&nd annexures'lo to 14 as averred.

16. Averments of para 6(n) of reply are admitted.

= TN A DA )

17. In reply to para é(o), the averments of said
pars ‘in 0.A. is reiterated. The postal receint
dated.€;10.81 ié photo copied/impressed as
Annexure 1€ and the A,D, is anhnexed to it,

which bears seal of D.8.office, Lucknow and

o



0

-

09

0o
3

WC]  '4.

on its back is §osta1 seal dated €,10.81 as
date of nosting and ano+her seal of 17,10, 81

the date of its recelpt/tender in the sawd office,

Para 6(p);of the reply is denied and the

averments of O.,A. para €(p) are reiterated,

Reply to para G(q) is admwtted. It is =g
averred that re~1nqtatemenf was with refevence
to requests nade earlier in Annexures 17 to 20

" for re-instatement and henefit of past services,
Para 6(r) of the reply is admitted,

In reply to nara €(r), the averments of 0.A. )
para_ﬁ(r) are reiterated, Eegarding.fegulari-
sation, it is a matter %o bhe considered in
view of long standing of service from 1871
111 date and in the seme sequence, it will

" be considered if he would he deemed confirmed.
However, applicant's service is continuing
without break from 22.9.80 as Sub-cléaner in
scale of Rs, 19€-232 and in pay revwsﬁon, his
pay was revised on 1, .86 and scale of Bs,
750-900 was given and from 20.12.89 he has

been promoted as Firemsn (C) vide Ahnexure R-2,

Para 6(s) of the reply is not admitted, as
alleged, The order of re-engagement passed
oh 22,2,80 vide Annexure 15 was modified
after arout Slgﬁars and after anneal on |

36 7.85 Jras re-nnstafed with Henef1+ of nast

services. The Sald order of re-instatement ,



v._ :', : B : . i Q{go
- | | A . -r

was cancelled after ahout 3 months without
- any justification or assigned reason. The
order being arbitrary is liahle to be

whittled down.,

23, The objection in reply to para €(%) is
admitted as Annexure no, 24 has not been

filed,

24, That in reply to the averments of para 7 of

. o - he 0. A. are re-iherated,

25;. Reply to para 8 needs no reply,
-  renly
26, Reply to para 8 of the gxk{ is denied and
| the averments of para 8 of 0.4. are reiterated.
The petitioner has'alwayé'made*re re nfefﬁbn
af'emsi' the wmpurrned orders wv‘l“ﬂouf‘ 'los_nr'

*/ : ‘ . . time . '

27, Para 10 of the reply need ze no reply and

he averments of 0.A, para 10 are reiterated.

28, Paras 11 to 13 of the replf need no reply
and the averments of the sais parés in 0.A,
are reiterated.
e AT R TR
T © 29. Para 14 of the reply is denied and those of

0.4, para 14 are vfeva+ed

| ‘III!&%%%ggzs\OCZ&Q%&tﬁ%ﬁm
Tuckinow:

Dated: 757 90 Counsel for the appl.wanﬁ.



T

I, ¥amal Swaroop Geur, aged ahout 43 years,

son of Late 8ri Bhim Shankar Gsur, working as

Gleaner no, 1146 in the office of Loco TForeman,

Northern Railway, Alambagh, Tucknow, residing
at 104, Pan Wali Gali, Chowk, Tucknow, do hereby
verify that the contents of naras 1 to 3,5,6,10

to 20 and 23 to 29 are true to my personal kinowledge

and paras 4,7,8,92,21 and 22 are helieved %o he true

on the leral advice and that T havé not sunpressed

any material fact.,

— «fﬁ}qﬁoﬁ

Piace: | : |
Date:‘r--]/é7 Zjid? . Appnlicant,
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o> ot £
| (Ko — 5€ '355,‘2.“\
| . Fb = 23 777 NORTHERN RAILWAY
_— 3 SN- 3 Divisional Office,
§ KBZ’ _ 0 Lucknow. _
No,220E/1-5/89. Dated: |4 -12.89
{ - . . NOTICE |
| . The following cleaners =are tepporarily promoted to offl-
- " ciate as II F/man and are posted at :t{e %’?ions rftgdd%g\i&'i
. | .each.Their movement be adyised prompuly. 4 o R el A Vnad
o o e A P AT Ty RS S ek, Sy ST ORI PR I
i - S.No. iName - Whether Present Pla- Place of Remarks,
; o ‘ SC/ST ce of wkg. posting.
f . . .-o".‘af.'o’_oy'o‘c"o"o-o-o-0-0'-‘0’c"’o"c"c"_o“o-c-o"o-o"-’o’o'.'.
t -:‘. : *' S/bh. o .
i P V.P.Sharma. '«  LKO o LKO
| 2.  P.C.Sonkar. sC n T/cleaner LKO
| . 3, Mahabir Pde = " "
Jé ' .h. - S.N.HiShra.' - e "
e b ' 'So ) .“K.‘N.Srivasta\fa. - " ’ ." ]
"6, Kasim Khen., e " .
7. S.K.Verua, 'SC M "
. . 8  MMkhan, . - - B D 5
g, — Rajesh_Kumar, = . RBL RBE — -
30, SS'Lal. .  XoXEX  lLko. ... LKO N
11, Rafiq 4wmad. - - . T Tm e - =
12. 'S.‘N.Palo. : - - PH’I - PBH R
13, V.K.Saxena, Ms - MGS BESB _
16,  Gur Saran Singh. = LKO LKO -
‘45, .Harendra Singh. - LKO . LKO
: 16. K&Shi Prasado - " ‘ "
17, Ram Prakash Sharma. “ 4 "
: 48, Gurdayal Yadav, =~ . FD ~ FD
o 19. Mohd, &kbar, - . _ n
., 20, FKan Shankar. - LKO LKO
(2% Ran Narain. - BB .. = BB
" 22, Behari Lal. 4 ~ FD FD
« 23, - On Prakash Singh - LKO - LKO
" . 2%, Meni Ram - . : »
25L/K.S.Gaur._.,-—-=-__,. v ‘ R "
26. Suresh Kumar. - MGS.  BSBV
. 27. ~éshok Kumar, - = FD  FD
~ _- 28, Bindeshwari Pd. - LKO LKO
- *29. Radhey Shyanm, - - " : " s
~ 30, . Vijai Kumar Singh - MGS 7 A §§i7 S
31, JPRat. o= " = I
.0 3Re Zakir fld. - FD - FD o
: =Z;  Vipod Humar SC MGS BSBL. N
. 35, V.,Shenkar Verma. = X0 . LK& - '
. 36, Hari Rem. . - . MGS ' BSB1”
-370 _ KQ_KQDaSQ o - LKO ’ . LKO :'4 - ’ .
38,  Trilochan Singh.. = LKO -~~~ -LKO On deputetion
39. . ham. Prakash. = - FD . FD ' in RDSO.
40, . Pradeep Saxenas - . LKO LKO - .
“Aj o o . e
—n e ey T




A e

% i {b’

-2- -
o™ 'o'?:o-o- -c-o-o-o-.‘.' -n-o-.-?:u"o-c° - 2." - o™ éo ““““
S/Sgri ) . * . . . * [ L] .
R.5.Meena ", 8T . LKO - LKO
Chandra Kunjar. ST " "
Bingal Bhagat. ST . " ]
Krishna Indiwar, ST L : "
" Ganesh Hansada. n U ' n
Prithvi Singh.Meena.ST " : " _.
Nirmel Narginary. ST - BSBLS SR
-S.K.Meena, ST LKO LKO
H.S.M«na, ST " o
p Mool Chandnre, - n a
Kaushal Kishore, - . n
?agh%'sl;‘:l. - ' :T/cleaner "
b [ ] L ® . - . “
Keshco Lal. SC BSBV v
Virendra Pd, Sinph - MGS %BB/
a\.K Gﬂpta. ' - " - &BV '
‘Bhola Nath, - PBH  PBH
Sabhz Jeet, - BSB ESBL
‘Raj Kumar, - SC LKO - LKO
- SHpbha Kem, - - FDO . - 'FD -
. g ?;Srivastave. o= %~ RBL REL
‘' K» ash e P LT -
) _.Ma S I kgf - _assx/“
Gang Fas. B A Ta
ent . ZQSeI - MGS -
YK PHukla,. - - LKO ‘BSBV
, LKQO
-,Sultan Ahmad. - FD BD -
Baboo Lal, S¢ LKO LKO -
Y.N,Rard, . - MGS 3BBV
!‘A. ﬁanixo - o N
Virendra Kumar, - “n i o
Chhedi’ Lal. - a 0o ?
e géNkBa{{larju. < o "
Yy ria Kisku, ST { Z
o R.C.Nigam. . - LISQ : *LIR{!O
j "Poor Noer ‘hmad - - l
RZ .3132’11' R ES3v DI
QWar - RBL REL
“ ‘Pd., « LKO RO
Ri %1 f‘faa" p i SH
, Sant B :,fhisré LXQ - BKQ
: Jof iRar, Vol ED,
' ot “Prakash, - LY )]
Prébhakar, G % KO LKO
Y 8 &véena.’*‘ _ e LEI\) ‘ Fb
J Kamar -~ . 8¢ : 0. -LKQ
9.,  Mughish Hatéep. - 10 LKO
2y Vike Srivagtava, + <40 - - ED.
9. Mugcer Hessan, - ar A
94, 11 23, smyh ~ '3 ' , .
TR , ) 4 SLN
:: -)‘ :{G'!oooA}o




e

. ~3n
'-0-.-.-‘-.-'-'- —0—.-0- -.-0-.-0—'-1- -.-..‘ -l- - -‘- —.'h.-'— bt -~
1. 2. 3. 4, 5. 6.
/ Ol.-0°o-0 e e T e T Ty, "0-.-0- I T T S d S L L I T T Tl S I R
S/Shri - '
95, ~ V.K.Baruwa. - ' LKO -~ - LKO
. 96, Bhishm Kunmar. - woo o
97. S.K.Srivestava, - " 4. ‘
98¢~. Bhagwan Sin, - BSBv - BB
99.  B,M, Singh. =~ = - ..,M?S. B3V ,
: - 100. Jiwan Prasad. - ' LXO LKO ' -
e . 4 - 101, C.E.Lal. . SC o :
| 102, Nathu Ranm. . R L
103. Lalji Pandey. - o B
' 104,//Ba5antoo Ram, - ~ SC BSBL- ‘BSBv~
108, Ram Surat, - - LKO LKO
106. U.P.Singh, - FD FD
107. Sabbir -hnad, - LKO - LKO
-108. Ram Sagar. Yadav, - " I
109. Sltla Pd. - . FD FD -
_ - 110, 4nil Kumar, (SC) LKO FD
-4 M1.° Sant Ram, = .SC ' FD FD
e 1127 Ram Prakash. SC . . LKO - . LKO - R
OB - - Prosed IuaR o= <o, oD B e

S S/Shrl Chandrika Pg, cleaner RBL end Shri S.u.RlZVl
qleaner/BSB are under going punlshwent :

The aipointment of the follow1ng staff has not bcen .
reéularlsed 80 far due to verlflcctvon of their previous particul-
ars and D.0.B. etc.and thus they have not been considered for

-_—— A N

promotion:at pr h,.a..Tu=¢4 cases Will be considered aftcr'the;r
regular satlon. ' ' :

- I S/bhri Kan Abhllakh Clcaner/BSB .

-

. 2,>1A Mohd.lslam, - =~ _go. /
A e " Samt Ham, . . _go- /ED '
A" parmanand Sharma, -do-/353 .
: |‘- 5. . " Rajendra Pd, Tev.ari; Cleaner/FD

Ihls has the approval of Sr IMI&/DPO/LA:/

o ' R S go fﬁvl Personnel Of
,~"~ . e e A Lucknow,- .=
2 {F/LKO BSE, FD, PDH ~ f.. . \@\\‘V’

2 'S, JRBL JINU SLN (3 Sr DME/DSL MGS s .
57 g IELyING,SL ) / (@) r. DI\E/LKO

~6. g%g}LSecy VURMH/NRNU (7) D”D/’ij:.é ‘in 0¢f1ce (S)Supdt /P Bill
. X » '
,._1.0 DG/RDUO/LKO In ref.to ms letter o, bPB/ZOM at.16/21.11. 89

with TEQuLSt to pl.spare Shrj lrllochan Ringh et once.In case K

- is not . wil ling to.come .ba ek o
~Fv bg sent’ in erpln;l gt nepromotion his written refusal

;' h . - * i x*
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. .In the Cemtral Admins trative Tribunal Allahabad

.
}

Circuit Ben ol Luoknow.

0,4, 56 of 1989

“Kamal Swaroop Gaur . _ Applicant

Union of India and others | Regpondents,

Versus

-

Reply on behalf of the Respondents; -

Pare 1 (i)

(i1 )

Needs o reply.

Parg 1 (1ii) Only this much is not denied that the age of

Para 1 (iv)

to
(vi)

Parg 2 -
-Para 3:

Para 4:

Para O:

the appPlicant is 42 years approx. and net 3 as

alleged.
Needs no révly. ' N\

Needs ne reply.
Neads no reply.
Needs no reply.

exeept that a Writ Petition No. 188 of 1986 was
filed in High Court, tie rest of the contents -«
are denied, for want of kudwled.ge. The apPlication
is highly belated and the delay camuot be
condoned for the reasons enumerated in the

para under reply.

only this much is not denied that the a‘pplicainﬂt_l

was appointed as a substitute cleaner on 3.12,73

_ﬁi:id. not 1.1.1971 as alleged,



* Para 6(b)

Para 6( ¢)

Pars 6(d)

Para 6(e)

Para 6(f)

X7

In reply it is not denied that the services :
of the applieant were termiunated due to longwgn-
authorised abseince in execrecise of power un¢?r;:r

Rule 140 of R~I. Contents of Annexure No,l1 to the

application are not denied.

Not denied.

In reply, it isnot denied that the applicant EE
was re-ingaged as a sﬁbstitute cleaner vide order
dated 28.4.1976 as contained in Annexure No. 3

-

¢ the apprlication,

In reply, it is stated that orders dated 19/21-10-
1976 aw eontainé@ in Annexure No. 4 to thgv

abplication were issued by the adwinstration . -
reggrding his dequed resignation in terwms of note

below Rule 782<RI,

Subuission of a representation dated 2. 11,1976

is not denied. It is also not Renied that in
pursuance to orders dated 5,1,1977 as contained

in Annexure No.6, the apblicant was re—apppintéd
&s substitute cleaner and posted at‘Faizabad“.“mﬁﬁﬁ
shed on Rs,96/~ in Ggade 196-232 with a stipulation
that his past services will not be counted for

ally purpose,

".. 5



Para 6(g)

Para 6(h)

Para 6(1)

Para 6(J)

Para 6(k)

Para 6(1)

Para 6(m)

Para 6(n)

o

-3 -

" In reply, it is stated that the applicant vide

Annexure No. 6 was re-agppointed. Rest of the

bontenta are not denied.

That tho alleged facts contained in para 6(h)
of the application are denied in absence of any

matter available on record,

That the-alleged facts contained in para 6( id
6f the application are denied in abseénce of '

auy matter available on record,

That the alleged facts contained in para 6(J)
of the application are denied im abseuce pf

any such representation on records

That ‘the alleged facts contained in vara 6(k) _
of the @application are denied in absence of auy
such representation en record.

.....

Needs no reply, except that representtation conta-

ined in Annexure No. 5 to the application was -

disposed of vide order dated 5,1, 1977 as contained

in Ammexure No. G to the application,

That the alleged facts contained in-para_ﬁ(m)_ *
of the applicatibn are denied as no such represe-

ndation are on reword of ths adminstration,

Issue of orders dated 22,9.'80 as contained in

o & 4



Q\&W

- 4 -

Annexure No., 15 by which the applicant was
- ordered to be re-ingaged as substitute cleaner are

not denied,

A WP

Para 6(0)That the contents of paragraph _(o) are denied,_w",m

"as no such representation was received in the offiee

of the adminstratian.

Para 6(p) That the contents of para 6(P) of the
-application are not admitted,,With the
clarification that the applld’nt aid not
file any representation to the answering
respondents regarding his grievances as
stated gn para under reply.,

Para 6(q) ?ésuevof order dated 16.7.,'85 s contained in
Annexure No. 21 is not deunied.

Pagas(r) Receipt of the representaion 15 not denied, It is
owever stated that the appliecant was s substltute
cleaner re—-zg%g% w. of, 26.9.'80,by the adnins-
tration. He contioued as substitute cleaner and
he was not regularised. %hus.the applicant was not.:-
a confirmed employee of the adminstration, ‘he claim-

of the applicant regarding re-instatement in service

and giving all benefits were not aduissible.

[N J 5




P
e

Paras(t)

Parg 7

Para 8:

Para 8:

Paraio;

X

-5

Para 6(s) Issue of orders dated 16.7,'85 as contained in -

Annexure No. 23 to the application are not denieds
Iy is stated that the orders contained in Anﬁezu%%

: - dated16,7,85
No. 23 are correct and legal, The orders/were cau~

gelled as thay were passed by the same authpr?ty

who had paaséd order dated 22.9.‘80.'rhe orders

could have been gousidered for revision if any

under the powers of review which powers vested = -

‘in the higher authority then the authority passing

the orders dated 22.9.'80 whereby the applicant

was re-ingaged.

o e
CR—

No such representaion has been annexed as,Annexure
No. 24 to the ap lication, ‘he index attached
with the application also dﬁes not s&bw ther».f
alleged annexure referred to as 24 in the body

of the application,

Denied, ‘he applicant is not entitled to any
of the reliefs claimed. The application is also
devoid of any grounds on which the order dated

ﬁiable to be disuisssed with costs,
eeds no reply. {

Denied, ‘he applicant has not exausted the | A
rendies provided under rules, Henee the application

~is not maintainable.

Needs no reply. However it is subnitted that the
filing of writ petition was against the provisions

of the Adminstrative Lribunsl Act,

eo s 6




Para 11: Needs nore-ply

Para 12; Needs no reply, by 'the respondents, It is for 1\‘.;?-'16
Hon'ble Tribunal to verify whather the requisite

fees has been paid or not.

Para 13: Nesds no reply.
14, That on the faots and eircunstances the application

is liable to be dismissed wlth costs to the respondents,

Lu cknoﬁ _
dateds 7% 8. 1990

Verifioation

1, $Reo Augptn oo elrcing co huok fooce dpess,

in the D,R,1,'s Office Lucknow and competent to sign anad - -
verify this réply_ do hereby verify that the conteni:.s of paras

1 to 14 of this reply are true to my 'oé_xl kpo\}ledge based on

information derived from record znd legal advi ce received,

! ! . .
Signed gnd verified this#l'day of ¥arsh 1990 at Hazratgang

Lucknow,




Remol Swarovp Goue  Wisssy  Petitdoner

Union 6f {nils & OHrs syaeseldl Opposite parties

foner dnitistily filed his oaso m
ot Court B¢ Judisuture «aafzﬁ}aﬁ# i
| m@ﬁa& o @52!% *W@ﬁ; %ma Wos %a?:’iﬁf{; vithdaraun on

38 Thet he £a%s tas bevano 4@»‘7 8id ond Ehers bolig
i Sernintty of wam@nmm o Donch Lo hoaring
it 1 Soque ind
M be Aistod on o date on which DBench 16 mn@w
for hiss ing,




